DELHI URBAN SHELTER IMPROVEMENT BOARD
GOVT. OF NCT OF DELHI
" (PARLIAMENT CELL)
Room No.31, Punarvas Bhawan,
1.P. Estate, New Delhi-110002

No. DD/PC/DUSIB/D- |§§ dated: .£9/07)2

To,
The Dy. Secretary (Question Cell)
Delhi Legislative Assembly, Dethi-54

Subject:- Providing reply in r/o Un-Starred question no. 80 dated
30/07/2021.

Please find enclosed herewith 100 copies of reply of Un-
Starred question no. 80 raised by Sh.Abhay Verma,Hon ble MLA,

duly approved by the Competent Authority.
Deputy. Dirictor(PC)

Phone No. 23370455

Copy to:-
Director(DIP) along with 150 copies.
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DELHI URBAN SHELTER IMPROVEMENT BOARD
GOVT OF NCT OF DELHI
(Rehabilitation Branch)
Opp- Shivaji College Sports Complex, Raja Garden, New
Delhi

No. 0/149!2015/Rchab./'CD—204396l?.SI'PS 1o Director/D-20 Date: 16.06.2021

To _ '
Shri B.K. Mandal
Under Secretary
~ Ministry of Housing & Urban Affairs
Room No.3, Technical Cell,Gate No.7
Nirman BhawanNew Delthi — 110011

Sub: Regarding utilization of vacant flats constructed under
JnNURM

Sir, .

This has reference 1o your letter No. N-11022/51/2020-HFA V-UD
(FRS-5088338) dated 31.05.2021 on the above cited subject. In the said
letter. it has been requested to expedite the process of signing MoA and
to furnish the date-wise details of commitment made to land owning
agencies/beneficiaries/} dwellers cte.

As regard the issuc of commitment made to land owning
agencies/beneﬁciaries/JJ dwellers cte along with the approval taken from
the Competent Authority. the undersigned has been directed to inform
that the flats constructed under JINURM were meant for rehabilitation of
slums/]] dwellers. The Govt of NCT of Delhi is tollowing the Delhi
Slum & 1J Rehabilitation,and Relocation Policy. 2015 notified on i1-12-
2017 and renamed as “Mukhya Mantri Awas Yojna”. As per provisions
of the policy approved by GNCTD, Delhi Urban Shelter Improvement
Board (DUSIB) is the Nodal Agency for relocation/rehabilitation of
Jhuggi Jhopri bastis ih respect of the lands belonging to MCD and Dethi
Government. DUSIB rehabilitates 11 basties on the request of the
concerned land owning agencies alter receipt of relocation charges.
Before relocation of JJ basties, DUSIB obtains the approval of the
DUSIB Board. Date-wise details of commitments made to land owning
agencies/’beneﬁciaries.f\l.l dwellers have been communicated to MoHUA

?91‘( el
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vide letter dated 22-03-2021. A copy of the same is enclosed for ready
reference.

Keeping in view the decision of Union Cabinet dated 08-07-2020
wherein all the existing vacant inventory created under INNURM be
utilized for Affordable Rental Housing Complexes (ARHCs) for urban
migrants/poor, the maticr was deliberated in the-review meeting taken by
Hon'ble Chief Minister, Dethi on 08-04-2021, wherein it was decided
that after utilizing the flats for relocation of jhuggis already committed
and considering the request of DDA for acquisition of flats for
rehabilitation jhuggis on its land, the remaining flats at the locations
mentioned in letter dated 15.04.2021 may be explored for utilization
under ARHCs. A copy of the letter to MoHUA dated 15-04-2021 is
enclosed for ready reference.

In view of the situation explained and for the best utilization of
vacant inventory of JnNURM flats constructed by DUSIB and DSHDC,
MoliUA s once again requested 1o allow the proposal requested by
GNCTD vide letter dated 15-04-2021.

This issucs with the approval ot the Competent Authority.

Gk Prohore

Yours faithfully,

- |

B
{Abdul D*«}y};ar\l)
Director (Rehab.)
1. Additional Chief Secretary (UD), GNCTD

2. CEO, DUSIB
3. Member(Admn.),DUSIB
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DELHI URBAN SHELTER
GOVT OF NC

IMPROYEMENT BOARD
T OF DELHI

{(Rehahilitation Branch)

Opp. Shivajl College Sparty Complex,

Raja Garden, New Delhi-110027

No. O/ 149/201 5/Rehab./CD)-2043961 25/P8 to Director/D - 16

To
The | Indar Secretary 1o the Government of India,

Munsiry of Housing and Lirban Al
(HFA -V Division),

Room No. 3, Technical Cell, Gate No. 7,
Nirman Bhawan, New Delhi - 110011

Sub: Request of Govt. of NCT of Delhi to

rehabilitation to be utilized for relocation/rehabilita
of JJ bastis and unutilized inventory for disposal un

Housing Scheme- reg.
Sir,

This has reference to your letter No.
9088338 dated 17.02.2021 on the above cited subject.

Date:22.03.202]

allow Inventory meant for slum
tion of slum dwellers
der Affordable EWS

N-11022/5 1/2020-HFA-V-UD/FTS-

2. In this regard, [ am directed to inform that DUSIB has already charged the
relocation charges from Land Owning Agencies and also from the beneficiaries as per

provisions of Relocation Policy duly approved by the Hon'bl
The land owning agencies have deposited relocation charges

their project. Relocation charges amounting 10
bastis have been received from land owning agencies.

agencies is as under :

e Lt. Governor, Delhi.
for implementation of
Rs.76.17 Crores in respect of ten JJ
The list of such land owning

R IR

S. NoJ Name of JJ Bastl/ Land Total amount | Proposed No. of
Owaning Agency Surveyed| received(Rs .} relocation site Beneficiaries
units Dated share money
received

1 17 Basti Kushak Nallah East 449 ; Sector 16-B,

Kidwai Nagar/LOA- SDMC 17.01.2019 Dwarka 287
{smount pald by NBCQ)

2 17 Basti G Point, Gole 68 6,12.00,000 DSIIDC
Market,(Court Case) LOA- 13.06.2019 Complex 64
L&DO (amount paid by RML Baprola
Hospital)

3 77 Basti Princess Park, 228 7 ; Sector 16-B, EDC to be
Copemicus Marg LOA-Defence 05.03.2020 Dwarka convened
Estate, Govi. of India

4 J1 Basti Maa Anandmai Marg & 98 7.69,36.000 Sector 16-B, EDC to be
MD Road LOA PWD (amount 04.09,2020 Dwarks conyened

[}
M3y v
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RN

id by DMRC _
5 [T Basti NDMC Water Supply 122 1,65,00.000 Sector 16-B, 85
5855, Kali Bari Marg, New 08.05.2017 Dwarka
Delhi (LOA-CPWD | £20122017
& 17 basti Jamia Millia 1slamia 87 1,17,00.900 Sector 16-B, 29
University LOA-Jamia Milliz | } 76.12.2003 & Dwarka
]slamia University ‘x 11.09.2018
T Dhobi Ghat No 10, Minto Road ) 57,00.000 Sector 16-B, 26
CPWD-Amount peid by CGHS |~ 09,01.2013, Dwarks
| 11.09.2013 &
21.02.2018 .
8 17 Basti Anna Nagar, [TO 10 | Amount yet10 be Sector 16-B, EDC to be
LOA-SDMC paid Dwarka convened
. ] e
9 7] Basti Park side Badli 523 Amount paid DSIIDC
LOA - DSIIDC 15,44 Complex 281
04.12.2000, Bawana
11.01.2012;
21.06.2012,
10.10.2012
& 01.06.2015
10 be refunded.
Flats at relocation
site are being
o provided by
DSHDC. _
7537 Basti P-1, Sultanpuri §03 | NA. G FRea AL 62 |
LAy midn i i 1 Crlrannnrl
in-silu upgradation
site constructed by
| DUSIB on its land.
11 77 Basti HGI Labour Colony 215 NA 1060 Flats at A - 34
- LOA -DUSIB 3, Sultanpuri
{3 | )7 Basti Opposite F-7, Sultanpuri | 28! NA 1060 Flats at A - 110
LOA -DUSIB 3, Sultanpuri
i3 | JJ Basti A-2, Sultanpuri LOA - 98 NA 1060 Flats at A - %
DUSIB 3, Sultanpuri
, Total 7824 73,41,27,800 - 994 |
77 BASTIS WHERE LAND OWNING AGENCIES PAID PART PAYMENT
SNo. | NameofJ] ~sti | Nos. of jhuggis | Total amouat Approx.No. of | Proposed
received from beneficlaries relocetion site
92 1,22,76,000 | mene ¥ :
15.05.2012 Bhalaswa
1 L__ N
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money full/in part, i some of heneficiarig have

basis of cligibitity letrer lssued 1o them a3 per Rehabilitmtion Policy deted 25042013
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WNo . Name of 3 Basti " Name of Tdurveyed Poymewt by Fropessd
: | L LOA Ihuggies 1&::&% Raloustion
. | .
. 7 Prem Road O S [ Tcewd | 118 @

2 B/W B Brd; O I&FC_ | 428 95

3 Nivodita Kunj L&DO 147 ;;I‘

[ Casnp L&DO 518

§ 1% Defence 1583 | 8

5 Rasnesh Kirti N MCD(SDMC) 843 18

Tutal J - 369 1368 -
4 umwmmmofmcwmme'anCmbm

mwmmepeﬁﬁows whoscjhuggiawmwm In the
mwmwsm&mv;m\m oI'NCTol'W&Oum
paririaners fited Writ Petition no. 890472009, 145 applicants, oul of 223 petitioners

4 before the Eligibility Determination Commitice. The Commines declared
94 13 dwellers  cligible. AmOngllwn%cligiblc 1 dwellers have deposited theis
duoe money. The W%diﬂbhm&hﬂﬂm also be rehabélimeed

ot Bhalagws relocabion siic.

5 m.mmmmtimmijimﬁmamm
Sangh Vs Govi. NCT of Dethi & Ors, 80} dwellers have been declared oligibie and
Land Owning Ageacy has doposited Rs.7,69,36,000/- fos allotment of flats &t Secwor
168 Dwarka. 28 1} dwellors have alio depositad ihelr beneficiery share.

6. Uador lﬂswwm\vﬁxmduuubm
wsw.nmaornmus.mmmafmzuwm
doponiwdmdrmwmd 207 have alroady taken over the possession the

flats. -
1.'»1 h‘l.,
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7. The rehabilitation of these “. dwcllersfbastis/pctitioncrslregistrams isa 1iabil.ity
of the DUSIB as the relocation charges have been deposited by the land owning
agencies and beneficiaries also deposited their share money.

8. In view of the above, it requested to exclude above mentioned housing sites

" from the scheme of Affordable Rental Housing Complexes (ARHCs), notified and

circulated vide your Circular No. N-1 1022/51/2020-HFA-V-UD/FT S-90883{38 d.ated
31.12.2020, as these JJ dwellers and concerned land owning agencies were identified
and committed prior to the aforesaid communication of MoHUA to GNCTD.

9. This issues with the approval of Hon’ble Minister for Urban Development,
Govt, 'of NCT of Delhi.

Yours faithfuily,

TA B

(Abdul Dayyan})
Director (Rehabilitation)

Copy for informationto :

Additional Chief Secretary {UD), GNCTD

CEO, DUSIB

Member{Admn.),DUSIB

Sh.Rahul Kashyap, Director{Dethl Division), Ministry of Housing and Urban Affalrs, G.O.l.

s e



Govt of lndm,
Room No.116-G, Nirman Bhawan, New Delhi-01

Subject : Regarding utilization of vacant Flats conatructed under JNNURM

mmr No o{ 149; zmsmaha.b.,zcn-zpaaagmzisfm
to mcclude the houmng‘

WMMN :
2.  In respopsc to duecnon of 'Hm'bir e,
inspection: -of vacant -inventory. of flats mnstmmed. -
DUSIB/DSIDC, the same was carried out with DDA on 17-19%
2020. Thereafter, the proposal. ; ;
| waa. deolded -thet ‘TREUESt may be ' san!
. NG for handing over the flats to nm an pw i
_agroed terms & conditions, as decided in the moeting held on
under the Wp of Hom'ble Miniater (UD), ONQI‘D VEiniad
muﬁn&w}ﬂ Fauwm}g hou-&nﬁmm fallundqr-thh mnm i
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GHCTD, It was alag” app
n of pnorm'.wd Jhu,ggi and; also afyer
still there are about 12872 completed . and 16600

relocation/ rehabilitatio
as requested by them,

fadl unider this caego'ry,

v 1 & 2 above. The: (ollowmg houamg aites

bj Narela (14132 Flatsj
¢) .Bawana Phass-il (704 Flats)

constructcd by DUBIB/ DBHC

Thia isones with the spprovaliolBol

a) Sawda-Ghevra (6476 Flas)




